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SERIFS II No. ; 25 

DATED : 2 2 w JUNE, 2007. f\ 
No, DPS/306/07-08/192 \ 

Administration of Daman and Diu, 
Deptt, of Planning & Statistics, 

Secretariat, Fort Area, 
Moti Daman - 396 220. 

Dated \ 20/06/2007 

N O T I F I C A T I O N 

In exercise of the powers conferred by section 30 of the Registration of Births and 
Deaths Act, 1969, (18 of 1969) the Administrator of UT of Daman and Diu hereby makes the 
following Amendments to the Daman and Diu Registration of Births and Deaths Rules, 2000. 

t. Short title and Commencement - (1) These rules may be called the Daman and Diu 
Registration of Births and Deaths (Amendment) Rules, 2007. 

(2) They shall come into force with effect from the date of publication in the Official V 
Gazette. 

2. The existing Rules 5 (1) will be replaced by the following :-

FORM, FTC. FOR GIVING INFORMATION OF BIRTHS AND DEATHS -

The information required to be given to the Registrar under section 8 or 9, as the case 
may be shall be in revised Form Nos. 1, 2 and 3 for the Registration of a birth, death and 
still birth respectively, hereinafter to be collectively called the reporting forms. Information if 
given orally, shall be entered by the Registrar in the appropriate reporting forms and the 
signature / thumb impression of the informant obtained. 

3. The existing Rule 8(1) will be replaced by the following : -

EXTRACTS OF REGISTRATION FNTRIES TO BE GIVEN UNDER SECTION 12 -

The extracts of particulars from the register relating to births or deaths to be given to an 
informant under section 12 shall be in revised Form No. 5 or Form No. 6, as the case may Q 
be. 

.J 
4. The existing Rule 12 (1) will be replaced by the following : -

FORM OF REGISTER UNDER SECTION 16 -

The legal part of the Form Nos. 1, 2 and 3 shall constitute the birth register, death 
register and still birth register in revised Form Nos. 7, 8 and 9 respectively. 

All the revised Form Nos. 1 to 3 and 5 to 9 are enclosed herewith. 

By order and in the name of the 
Administrator of Daman & Diu 

Sd/-
( AJAY KUMAR ) 

DY. SECRETARY (PLANNING) 
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SERIES II No, : 13 
DATED : 23™ MARCH, 2014 

No. DPS/306(10)/2013-14/1621 
Admrni5tration of Daman and Diu, 

Deptt. of Planning & Statistics, 
Secretariat, Fort Area, 

MOti Daman - 396 220. 

Dated : 25/03/2014. 

Read : Letter No. 1/7/201 l-VS(CRS) dated 03/06/2013 from Dy. Director, 
Ministry of Home Affairs, Office of Registrar General, India, New Delhi. 

NOTIFICATION 

In exercise of the powers conferred by section 30 read with section 2 (f) of the 
Registration of Births and Deaths Act, 1969, the Administrator of UT of Daman and Diu 
hereby makes the fallowing rules further to amend the Daman and Diu Registration of Births 
and Deaths Rules, 2000 namely. 

1. 5hort title, extent and commencement -

1) These rules may be called the Daman and Diu Registration of Births and Qe 
{Amendment] Rules, 2014. 

2) They shall extend to the whole of the Union Territory of Daman & D;u. 

3) They shall come into force from the date of its publication in the Official Gazette. 

2. Amendment of Form No. 2t (Death Reporting Form ) - In the Daman and Diu 
Registration of Births and Deaths Rules, 2000, (hereinafter referred to as the 
"Principal Rules,") the following entries shall be substituted in place of entries at 
Sr, No, 6 and 7 in Form No. 2 

6. (A) Name of Mother : 
6. (B) Name of Father 
7. Name of Husband/Wife : 

3. Amendment of Form No. 6. (Death Certificate) - Entries in Form No. 6 shall be 
modified as tabulated below : 

Existing 
Name of mother 

"J;!!;!:- :. fatber/H isband 

Modified 
Name of Mother 
Name of Father 
" . - : ; . • K . • . . . '. ', '.•--. 

The revised Farms No. 2 and 6 are appended herewith. 

By order and in the name of the 
Admfnistrator of Daman 8. Diu 

127 sd/-
{ Dr. S. D. Bhardwaj ) 

DY. SECRETARY (PLANNING) 
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5ERIES I I No. : 13 

DATED ; Z3^H MARCH, 2014 

Z ' /No-
1 

Tn^T-6 / FORM-fi 

• t . , 

T 

'I 

ADMINISTRATION OF DAMAN AND DIU (I I i ) 

f̂tsprrTjcf uifW) fami 
DEPARTMENT OF PLANNING & STATISTICS 

! 

I 

i 

^5 w^-1^ 
DEATH CERTIF ICATE 

(TTT̂ T *»J?5 <ftt#+»<u| ^i&PnPT, 1959 "*& WU 12/17 cW 
^mir w fm UT̂TT -^g x f o i ^ ^ q ftrjflri 2000 $ ft^nr a/13 ̂  sfrpfa ^rrft fcm i-rtfi) 

(Issued under Section 12/17 of the Registration of Births & Deaths Act, 1969 and 
Ryle 8/13 of the Daman & Diu Registration of Births and Deaths Rules, 2000] 

-pftfir ft^T ^TW t Pi H l r l f ^d ^TTI Tfrg ^ ^ n ^ ^ ^ ^ l ^ T f ^ , 

? F * H te ^..ifcr TifeoT ̂ m ryf #« $r vftre* *f ^ s f i m ? i 

This is to certify that the following Information h?5 been taken fra^i the original record of rlenth which Is In the 

register for of Tahsil 

of District of Union Territory of Daman & Diu. 

i 

(ff 

• I Name 

^ 5 frfi* / Date of Death 

: **TPT /PlaceofDv 

xrrffT 5T TFT / Mame of Mother 

"ftflT ^ r :- i ' Nante of Father 

Frft ^T ^m / Name of Husband/Wife 

Address of the deceased at the time of death ; 

f f r r / Sex 

^ T ^ =FI W f t ^ / 

Permanent address of the deceased : • 

! 

(i 
* 

e 

r 

^ f cR*1 tfw? / Registration Wo. 

7 Remarks {if any) 

• tiiiSf / Date of issue 

*Mto»<u| R-ii1* / Date of Registration 

Vlfe+10 "£ ?HTT£TT/Signature of the issuing an' 

d ^R W/Address of the issuing auth 

% * / seal 

_._ 

•'-S ^ n ; j p Df^ ^ i wtfrfTPif aPlRifa; ^ / Ensurs registration afevgty EUrtfl and 

. . . . . - . - . a T T - j j i • — - . r ^ - ^ - : . — — - ^ — - ^ - ~ " " - " • - i 
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No. DPS/306(10)'2013-14/ 4 3 ^ 
Administration of Daman ami Diu 

Deptt. of Planning & Stalisti : 
- - • Secretariat, Fort Area, 

Moti Daman - 396220. 
Dated :06f n#Z014. 

Read ; Circular No. 1/7/2011-VS(CRS) dated 12/03/2012 from Registrar General. 
India. Ministry or Home Affairs, Office of Registrar General, India, New Delhi. 

N O T I F I C A T I O N 

In exercise of the powers conferred by section 30 (1) of the Registration of 
Births and Deaths Act, 1969, the Administrator of UT of Daman and Diu hereby 
makes the following rules further to amend the Daman and Diu Registration of Births 
and Deaths Rules, 2000 namely. 

1 Short title, extent and commencement; 

1) These rules may be calfed the Daman and Diu Registration of Births and 
Deaths ( Amendment} Rules, 2014. 

2} They shall extend to the whole of the Union Territory of Daman and Diu. 
3} They shall come into force from the dale of its publication in the Official 

Gazette. 

2 The existing Rule 5 (1) under section 8 shall &e replaced with the following: 

Form, etc. for giving information of births and deaths - (1) The 
information required to be given to the Registrar under 8 or section 9, as the 

case may be. shall be in Form Nos.1. 1-A, 2 and 3 for the Registration of a 
birth, birth of an adopted chi ld, death and still birth, respectively, hereinafter 
to be collectively called the reporting forms. Information if given orally , shall 
be entered 0y the Registrar in the appropriate reporting forms an 
signature /thumb impression of the informant obtained. 

The new Form No. 1-A ss appended herewith. 

By Order and in the name of the 
Administrator of Daman and Diu 

( Dr. S. D. Bharr jwaj ) 
DY.SECRETARY(PLANNING) 

Copy forwarded to: 

1) The Development Commissioner / Secretary (Planning) and Chief Registrar of 
Births and Deaths, Secretariat, Daman/ Diu. 

2) The Dy. Registrar General, MHA, Office of Registrar General, India, Govt, of 
India, Vital Statistics Division. West Block- 1, R.K. Puram. New Delhi - 110056. 

3) The Collector / District Registrar of Births and Deaths , Daman / Diu. 
4) The Dy. Director (Planning & Statistics)/Addl. Chief Registrar of Births and 

Deaths, Daman. 
5) The Head of Govt. Printing Press, Daman, for pubJIcation in Official Gazette. 
6) The Dy. Director(CRS), Census Operation Gujarat, Ministry of Home Affairs, 

Directorate of Census Operation Gujarat, Census Bhavan, Sector 10/A, 
Gandhinagar-382010. 

7) The BDO / Addl. District Registrar of Births and Deaths, Daman t Diu District. 
8) AH Registrars of Births and Deaths, Daman end Diu. 
9) Thfi Assistant Director (Official Language), Secretariat, Daman with request to 

translate the same in Hindi. 
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SERIES I I No. : 33 

DATED^ 22N D AUGUST, 2014 

. -

Read 

• • 

- . 

No. DPS/306(10) /2013-14/531 
Administration of Daman and Diuf 

Deptt. of Planning & Statistics, 
Secretariat, Fort Area, 

Moti Daman - 396 220. 

Dated : 14 /08 /2014 

Leters No. l/2/(Rule)/2012-VS(CRS)/2H7 & 2258 dated 13/05/2014 
Bn 3 04/06/2014 from Dy. Registrar General (CRS) Ministry of Home 
Af airs, Office of Registrar General, India, New Delhi. 

NOTIFICATION 

- In exercis* of the powers conferred by Section 30 of the Registration of Births and 
< - Act, 1969 118 of 1969) the Administrator of UT of Daman and Diu with the approval 
f ule Central Government hereby makes the following rules to amend the Daman and Diu 
."^stration of Births and Deaths Rules, 2000 namely. 

(i) Thes* rules may be called the Daman and Diu Registration of Births and Deaths 
(Ame idment) Rules, 2014. 

(ii) Thes< rules shall come into force on the date of their publication in the Official 
Gazelte. 

• 

: In the Daman and Diu Registration of Births and Deaths Rules, 2000 (hereinafter 
called the principal rule), 

Amendment in Rule 10 : Period for the purpose of Section 14—fi) Where the birth of 
any child lad been registered without a name, the parent or guardian of such child 
shall, wit sin 12 months from the date of registration of the birth of child, give 
in format* n regarding the name of the child to the Registrar either orally or in 
writing: 

Provided jthat if the information is given after the aforesaid period of 12 months, 
which shall be reckoned : 

The sub i ule 1 (i Be H) of Rule 10 shall be substituted, namely : 

(i) In case where the registration had been made prior to the date of 
cart mencernent of the Registration of Births and Deaths (Amendment) Rules 
2000, further five years period from the date of commencement of this Rule 
(i.el Rules 2014) shall be given. In respect of those cases, where 15 years 
period from the date of registration has not yet been completed they shall be 
alleged to avail the 15 years period, or 

(ii) In :ase where the registration is made after the date of commencement of the 
Registration of Births and Deaths (Amendment) Rules 2014 the period of 15 

rs from the date of such registration, subject to the provisions of sub Vna 

section (4) of section 23P the Registrar shall -

-

Gontx?./'--
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SERIE5 I I No. : 33 

DATED : 22N D AUGUST, 2014 

If the n gister is in his possession forthwith enter the name of the relevant column of 
the com ernecf form in the birth register on payment of a late fee of rupees five. 

V the register is not in his possession and if the information is given orally, make a 
report g-
the 5am 

There w 

ving necessary particular and if the information is given in writing, forward 
to the Officer specified by the Administrator in this behalf for making the 

necessa y entry or. payment of a late fee of rupees five. 

be no change in the provision of Sub Rule (2) of Rule 10. 

By Order and in the nam*! of the 
Administrator of Daman & Diu 

Sd/-
{ Dr. 5. D. Bhardwaj ) 

DY. SECRETARY (PLANNING) 

* • * * 

No. DFE5/DD/Order/20l4-15/53i 
Administration of Daman & Diu, (UT) 
Deptt. of Fire & Emergency Services, 

Fire Force Headquarter, 
Daman - 396 215* 

Dated : 14/08/2014, 

O R D E R 

In exercise of the powers vested under sub-rule (c) of Rule 04 of Daman and Diu 

Fice Force Rules 2004, the undersigned is hereby pleased to change the timing of 

watch/shift systejn as 10.00 A.M. to next day 10.00 A.M. in place of 11.00 A.M. to next day 

li'.OO A.M. witho Jt change of duration of 2 watch/shift duty hours for fire service personnel 

C Uaman a Diu ivith immediate effect. 

Sd/-
( Manish Kumar Agrawal ) IPS 

IGP/Director 
fire & Emergency Sen/ices, 

Daman & Diu, Daman. 

# * # 

us Page 3 of 9 



No. DPS/3Q6(]G)/2013-i4/l3ZO 
.'•lion of Daman and Diu, 

U of P-nnninfi &Statisiics, 
- • 'Secretariat, Fori Area,"" 

Ntotj Daman -396220. 

• ^ 

Dated :ID/11/2014, 

Letter No. 1/12/2014-VS(CRS)Q034 dated 22>W2GI4 from Dy. Registrar General 
") Ministry of Home Affairs, Office of Registrar General, India, New Delhi. 

NOTIFICATION" 

In exercise nf the powers conferred by section 30(1) of the Registration of Births and 
Deaths Acr, 1969, the Administrator of UT of Daman and Diu hereby makes the fallowing 

further to amend (he Daman and Diu Registration of Births and Deaths Rules. 2000 

1 Short title, extent and commencement; 

i) These rules may be called the Daman and Diu Registration of Births and Deaths 
( Amendment) Rules, 2014. 

ii) They shall extend to the whole of die Union Territory of Daman and Diu. 
:•. They shall come into force from the-date of its publication in the Official Gazette. 

. existing Rules 5(1) will be replaced by the following : 

Sj -: - ;:•' giving mforoiauon of Births and Deaths-

The information required to be given to the Registrar under section 8 o; • 
Lhe case may be shall be in revised Forms No. 1. 2 and 3 far Che Registration of a 

and still birth respectively, hereinafter to be collectively called the 
re HJrting forms- Information if given orally, shall be entered by the Registrar in the 
appropriate repelling forms and the signarure/thurnb impression of the informant 
obtained. 

..ungRule 12(1) will be replaced by the following ; 

i of Register under section 16 -
The legal part of the Forms No. I, 2, and 3 shall constitute the birth register, death 
register and still birth register in revised Form Nos. 7, S and 9 respectively. 

The revised Forma No. 3. 2 and 1 are appended herewith. 

3y Order and in the name B( 
Administrator of Daman and Diu 

( Dr. S. D. Bhard-waj ) 
Dy. § 

Addl. Chief Registrar of Births & Deaths 
v forwarded to ; 
1) The Finance Secretary / Secretary (Planning) and Chief Registrar of Birth? and 

• rctariat, Daman/ Pai 
2) Tbc Collector /District Registrar of births and Deaths, Daman/Diu. 
3 i I tie Dy. Registrar General, MHA3 Office of Registrar General, India, Govt, of India, 

Vital Statistics Division, West Block- 1, R-K. Puwm, New Delhi - 110066. 
4) The Dy. Director (Planning & Sta(ist:cs)/Add!. Chief Registrar of Births and Deal 

Daman. 
5) The Director, Census Operation Gujarat, Ministry of Home Affair borate nf 

Census Operation Gujarat, Census Bhavar., Sector 10,'A, Gar.dhinagar-282010. 
6) The Ik-ad of Govt. Printing Press, Daman, for publication in Official Gazette. 

IK BDO / Add!. District Registrar of Births and Deaths, Daman t Diu District. 
S) A1E Registrars of Births and Deaths, Daman and Diu. 
9) The Assistant Director (Official Language), Secretarial, Daman i-quest to 

translate the same in Hindi. 

Ill 
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